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;ml The learned -counsel for the applicant s present,

On perusal of the Scrutiny Report it appears that the

‘”application is in order, Let it be registered and placed

before the Hon'ble Bench for hearing on admission, fixing

11.10,96,
W

"( M. L. Paswan )
Registrar 1I/C

/Counsel for the applicent : Mr,R,K.Choubey

‘ Counsel for the respondents.' None

| Heard, This CCPA hds been filed for ipitiating

4 contempt proceeding against the Respondent No, 2

} for non ccmpliance of the order possed by the Tribunal

; on 18,1,1996 in O,A.-35/96 by which Respondent No, 2

;fwas directed to dispose of the applicént's

, representation dated 21.9,1995 by redsoned order
within two months from the date of receipt of this

%1"; fowea V0,5, e 3o .37\

;2. Issue notice to_thejRespordent No, 2 &8s to

why contempt proceedings shall not be initiated
against him for non compliance of the order of the
Tribundl as aforesaid. Sho-caduse should'‘be-filed
within four weeks, List on 4.12,1996 for hezring,

e D.S2ha )
Member (J) ' - Member (&)

-Shri R.,K.Choupey, learned counsel for the applicant,

Shri J.N.Pandey, learned counsel for the respondents.

Shri J.N.Pandey suomits that the order of the

. Tripbunal with epegard to disposal of the represntation

has been complied. He prays for two weeks time for filing

i on 23.01.,1997 for hearing on contempt.
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List on 06.03.1997 for hearing on contgmpt matter.

CCP No, 69/96

W
(v, N.Mehrot ra)
Vice-Chaifnan:

Shri R.K.Choubey, counsél for‘theeapﬁlicant.‘

Shri J.N.Panaéy, Sr. Standing‘Counsel for the' respondtns
Learned Sr. Staming Counsel préys for

one weekt time to file reply in the Tatter. Alloweaq.
List on 15,04.,1997 for hearling on.chtempt.

: ) . \wf e
/%&’ { \/‘\\ .

(S.R.Ad ige) _ (v|.N.NMehrotra)

vemper (A) . , vice-uha;qnarl

List it on 30.6.97 for hecring on contempt.

- -

(V.N. Mehrotra) |

Vikpe-chairman

List it on 18.8.97 for hegring (or

contempt.

(VLN. Mehrotra)
Viee-chairman

List it on 16.10.97 for hearing on

( V.N.Mehrotra )
VicerChairman

contempt.
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16.10.97 _ . o
cn ' Division Bench is not availslle, Czse is
adjourned sine die, %
W W
&w .

u } ‘ (V.N.Mehrotra)
W«rv\’\{ ‘ : Vice-Chairman
o Comte it

«Cﬁ lvj 10 / 16.2.99. By mutual consent of the parties, the

Orders of the Tribunal

case is adjourned to be taken up on 23.2.99 for

O/é O -
- \ \RM hearing on contempt.
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11/23, 2,199 shri R, K, Choubey, counsel for the applicant,

MES,

List it for hearing on 17, 3,1999,

o ,
( L.rR, K Prasad )
Member (A)
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'Shri V.M.K. Sinha; the counssl for responaents.%
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Even though the instant petition was to
h o

initiate action for contempt U/S 17 of the Administrative

Tribunals Act, 1985 for alleged violation of the order
dated 18.1.96 of this Tribunal),ii was urged during the
course of hearing that the applicant would feel contended
if relief granted by the respondents authorities on
consideration of the representation § in the light of the
aforesaid order dated 18.1.96 is made available to him
without any furthsr loss of time. It appears that by an

order dated 18.1.96, this Tribunal directed the o

respondents to reconsider the grievances of the applicant

afresh on the basis of representation.: The 'time-

schedule directed theresin was two months f
communication of the eorder. The order was hmunicatsd

on 1.3.96 but actual disposal of the repré}bntation

could occur only on 29,11.96. There was, ,thus, delay of
10 months in disposal of the rspresentation of ths

applicant. ’
2. ~We have been convinced that the delay occurred
L dw &
‘for certain unavoidable rsasons andAthe time constraint
<’

of the respondents. Therefore, it would not be nacessary

CDntd.../-
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CCPA- 69/96 ‘.

to procsed ahsad with this contempt proceedings but,

of course, we have been convinced to direct the respondents

to implement the order passsd upon consideration of his
gg; *  representation. #As ber the revised order passed_by the

respondents authorities, certain payment had become

due in favodr éfltha applicant. Thereforse, we Qbuld

direct that if there is s?me-péxment still to be mads,

that should be made expeditiously and preferrably,

within two months from the date of communication of this

orde:. This CCPA is dismissed.

Ned

/ces/ (L.R.t{. PRASAD )—m—m— - (5. NARAYAN)

MEMBER (A) I - VICE=CHAIRMAN
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